
N o t i f i c a t i o n s  u n d e r  G o v t . ,  S a v in g s  
C e r t i f i c a t e s  A c t ,  1959, R e p o r t  o f  
C o m p t r o l l e r  a n d  A u d i t o r  G e n e r a l  
o p  I n d i a  f o r  1979-80 U n i o n  G o v t .  
( R a i l w a y s )  a n d  A p p r o p r i a t i o n  A c ­
c o u n t s  P a r t s  I a n d  I I ,  R a i l w a y s  a n d  
B l o c k  A c c o u n t s ,  R a i l w a y s .

T H E  M IN IS T E R  O F  F IN A N C E
(SH R I R . V E N K A T A R A M A N ):  O n
b eh alf o f Shri M aganbhai Barot, 1 beg to 
la y  on the T ab le  :

(1) A  copy each of the following N oti­
fications (H indi and English versions) 
under sub-section (3) of section 12 o f the 
G overnm ent Savings Certificates A ct,
*959:—

(i) T h e N ational Savings Certificates
(V I Issue) Rules, 1981, published
in Notification No. G S R  309 (E) in 
G azette  o f India dated the 24th A pril, 
1981.

(ii) T h e  National Savings Certificates 
(V I Issue) Rules, 1981, published in 
Notification No. G S R  310(E) in 
G azette o f India dated the 24th A pril, 
1981.

(iii) T h e  Post Office Savings Certificate 
(Am endm ent; Rules, 1981, published 
in Notification No. G S R  318(E ) in 
G azette  of India dated the 30th A pril, 
1981.

(a) A  copy of Notification No. G S R /3 11 
(E) (Hindi and English versions) publish­
ed in the G azette o f India dated the 24th 
A pril, 1981 regarding applicability o f a 
Governm ent Savings Certificates A ct, 
1959 o f N ational Savings Certificates 
(V I  Issue) and N ational Savings Certifi­
cates ( VI I  Issue), issued under sub-sec- 
tion (3) of section i o f the G overnm ent 
Savings Certificates A ct, 1959- 
[Placed in Library. See No. L T — 2558/81]

(3) A  copy o f the R eport (Hindi and 
English versions) o f the Com ptroller 
and A uditor G eneral o f India for the 
year 1979-80, U nion Governm ent (R ail­
ways) under article 151(1) o f  the C on ­
stitution. [Placed in Library. See No. L T - 
3559/81 ] -

(4) A  copy o f Appropriation Accounts, 
R ailw ays, for 1979-80— Part-I, R e v ie w  
(H indi and English versions).

(5) A  copy o f Appropriation Accounts, 
R ailw ays, for 1979-80, Part I I — D etailed 
A ppropriation Accounts (H indi and 
English versions). [Placed in Library. See 
No. LT-2560/81].

(6) A  copy o f Block Accounts (includ­
in g C ap ital Statem ents comprising the

the Loan Accounts), Balance Sheets and 
Profit and Loss Accounts R ailw ays, for
1979-80 ('Hindi and English versions). 
[Placed in Library . See No. L T —  2561/

A n n u a l  R e p o r t  o f  N a t i o n a l  C o­
o p e r a t i v e  C o n s u m e r s ’  F e d e r a t i o n  L t d . ,  
N e w  D e l h i  f o r  1979-80, A n n u m ,  
A c c o u n t s  o f  S u p e r  B a z a r ,  C o o p e r a t i v e  
S t o r e s  L t d . ,  D e l h i  f o r  t h e  y e a r  e n d ­
i n g  30-6-78 WITH S t a t e m e n t  f o r  
D e l a y .

T H E  D E P U T Y  M IN IS T E R  IN  
T H E  M IN IS T R Y  O F  C I V I L  S L JP P IIE S  
(SH R I B R A JA M O H A N  M O H A N T Y ) : I 
beg to lay 011 the T able  :—

(1) A  copy o f the A nnual R eport (Hindi 
and English Versions) of the National 
Cooperative Consumers’ Federation 
Lim ited, N ew Delhi, for the year 1979-80 
together with Audited Accounts. 
[Placed in Library. See No. L T — 2562/81]

(2) (i) A  copy o f the A nnual Accounts 
(Hindi and English versions) o f the 
Super Bazar, the Cooperative Store 
Lim ited, Delhi, for the year ending 
30th June. 1978 along with Audit 
R eport thereon.

(ii) A  statement (Hindi and English 
versions ) showing reasons for delay in 
laying the papers mentioned at (i) above 
[Placed in Library. Se» No. L T — 2563/
81)].

C O M M IT T E E  O N  P R I V A T E  
M E M B E R S ’ B IL L S  A N D  

R E S O L U T I O N S

M in u t e *

S H R I G . L A K S H M A N A N  : (M adras 
N o rth ): I beg to lay on the T able  M inutes 
o f the Fourteenth to Twenty-fourth 
sittings o f the Com m ittee on Private 
M em bers’ Bills and Resolutions held 
during the current session.

M E S SA G E S  F R O M  R A J Y A  SA B H A

S E C R E T A R Y : Sir, I  have to report 
the following messages received 
from the Secretary-General ol R ajya  
Sabha:—

“ (fl ‘In  accordance w ith the provision* 
o f sub-rule (6) c f  rule 186 o f  the Rules 
of Procedure and Conduct o f  Busi­
ness in  the R ajya Sabha> I  am directed


